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f 	C~EIWPAL ADAUNISTRATIV.-H TRIaJINAL 
CLWAT4ATI EEN-CH: 

I. Original APPlica'Clion No. 

lili$e Petition No., 

Gonteript Petition No. 

Review APPlication 

Appli.cant(,S). 	 VS-Union 	Tndia 	ors 

i4-CIVO C at e f Or t h Ch 	c ant (S 	 4 %J'v IV '  

' dvOcatL-A  for the Respondant(s):—L 

Notes Of the "legistry 	0,_It e 	Oreder of the Tribunal 

21.07.2008 
	

Mr. D. C. Taiukdar, learned counsel 

ap~earing for the Applicant states that he will 
.......... 	

prAduce gradation list on the relevant rules 

eming the promotion. In order to produce 

same, he seeks an adjournment. 

Call this matter on 14 11,  August, 2008. 

T4e_~A 	01  N-1 

iU8.2008 

(Khushiram) 
Member(A) 	(M,RI _h, ty) 

Vice-Chairman 

Heard Mr. D. C. Talukdar, learned 

counrel appearing for the Applicant and Dr. 

J. LD Sarkar, learned Standing Counsel for 

the Lihvays (on whom a copy of this O.A. 

has already been served) and perused the 

malrials placed on record. To-day the 

Adv4cate for the Applicant has filed fist of 

datet and additional statements being duly 

veriied by the Applicant. Mr.D.C.Talukdar, 

learied counsel for the 

Contd/ - 
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O.A. 122 of 08 
1.4 	

Contd/ - 

14,08.2008 

'N~ Al 	 Applicant undertakes to file/ copies of the., 

additional state m- ents, with Annexures, in 

course of the daV. A copy of th e additional 

statement- has already been supplied to 

4~1- 

	 Dr.J.L.Sarkar, letmed Standing Counsel for, 

I C -I ~ 'S - (--, - ~' 

a& 

c~-  

the Railways. 

Issue notice to the ;!Respondents 

requiring them to file their reply by. 30LL 

September, 2008. While. sending notice to the 
IWA" tt;_ 

Respoadents, Registry . should sendAcopies of 

this O.A. and additional affidavit . with, the 

enclosed Annexures. 

Call this matter on 30.019.2008. 

(M. R. Mohanty) 
Vic e. - Ch --. dh n an 

't 

30.1A.2008 	Mr.D.C.Talukdar, 	learned 

counsel 	appearing 	fol 	the 	Applicant 	is 

present. 	Mone 	appears 	for 	the 
e-rx C'  *-vl No written statement s. 	I Respond ants/ Railway' ,  

j-) 	ro S lias yet-lioen: -Aled 	the Respondents in this 

e*R-- 	37 112, 
Case 

I,  
. 

Call 	t1iis 	matter 	on 

awaiting 	w-ritteti 	statement 	from 	tile 

Respondetits. 

~X~"j ce- Send 	colbies 	of 'this 	order 	to 	the 

Respondents in ffie address ghten ir, the OA. 

(S. 14.;z —&~-u k* I a) 	(M.R.Mohanty) 
Member(A) 

iRV 

whom 
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IV 

O.A. 122 of 08 

11.11.2008. 	Mr. 	Talukdar, 	learned counsel 

appearing for the Applicant is present. No 

written statement has yet been filed by the 

Respondents in this case. 

Call this matter on 18.12.2008 

awaiting written statement from the 

01 rylo- ~ LALZI~-(I' 

Resp:tdents- 

(s.N. 
member(A) 

(M.R.Mohanaty) 
Vice-Chairman 

Z),Y) 
t  

hn 

18.12.2008 	No written statement has been filed bv 

the Respondents in this case. On the praver 

of Dr. J. L Sarkar, learned Standing Counsel 

for the 'Railways, call tins matter on 

06.02.2009 awaiting written statement trom 

the ~spondents. 

(M. R. Mohanty) (S. N 
Member(A) 	Vice- Cbairman 

im 

06.02.2009 
	on the prayer of Dr-J.L.Sarkar, learned 

kl~ ~ (-n o 	//%^ 

/bb/ 

Standing counsel for the Railways, call this 

matter on 18.03-20u-)9 awaiting written 

statement from the Respondents. 

(M.R.Mohanty) 



'N 

C, ~A 

-A-2 A/ 1 :3 

18-03-2009 	Despite four adjournments no writwil 

statement has vet been filed bv the 

Respondents/ RaiMmys. On the prayer of 

learned counsel for the Rai11xx,-s time tili 

30-04-2009 is granted to the Respondents ', as 

a last chance to file written statement. 

Send copies of this order to the 

Respondents in the address given in the O.A. 

(M. R. Mohanty) 
Vice- Chairmall 

in, 

/ A  , /, 
TV  

r-)  

30.04.2009 ' - Mr.T.C.Talukdar.. learned counsel for the 

Appiicant Is present. Dr.i.L.Sarkar., 'learned 

Standing counsel Tor The Railways is also 

present. 

9 

Ire 

in this case written statement has already 

been filed. 

Heard. Subject to legal pleas to be 

considerea at the final hea;1ing, this case is 

admitted. 

On the prayer Or I 
. W.D.C.Talukdar, 

.Advocate for the Applicant, call this matter on 

01.06.2009 awaiting reJoinder trom T' h e 

Applicant. 

Sena' copies of this order to the Applicant 

'he  address and also to the Respondents  in 

aiven in the O.A. 

M. R. ~io 	ty) 
V i c C h a i m al r i 

01 
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O.A.122/2008 

M Kf~l 00 
	Mr.B.Ramchiary, 	learned 	counsel 

6 

2- 9 0 

/bb/ A77  

7z, 
j, Z '~7  glt_~ 6W- 

appearing for 	the Applicant, 	is present. 

Dr.J.L.Sarkar, learned Starding counsel for the 

Railways is also present. 

On the prayer of Mr.B.Basumatary, call 

this matter on 10.06.2009 for orders. 

(M.R.Mohanty) 
Vice-Chairman 

In this case written statement and rejoinder have 

already been filed by the parties. 

Call this matter on 05.08.2009. 

Applicant has filed a petition M.P. 57/2009 to seek 

certain records trom the custody of the Respondents. A 

copy of the said M.P.57/2009 has already been served on 

Dr.J.L.Sarkar, learned Standing counsel for the Railway. 

Heard. Records specified in M.P. No.57/2009 be 

kept ready with the learned Standmg counsel for the 

Railways to be produced at the hearing for perusal of the 

Bench. 

Send copies of this order  to the Applicant and also 

to the Respondents in the address given in the O.A.; 

along with copies of this M.P. No.57/2009 

(Mr.D.C.'I'alukdar, learned coun3el for the Applicant 

undertakes to file six copies of the M.P. 57/2009 and 

required postages in course of the day). Free copies of 

this order be also supplied to learned counsel appearing 

for both the parties. 

(M.R_ ohanty) 
'Vice-Chairman 

C- ~ 

A 

1~2 

Iblol 

10.06.2009 
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In this case written statement and 

rejoinder having been filled, case was 

otherwise ready for hearing. Applicant 

called for certain records from the custody 

of the RespondeWs. Dr.i.L.Sarkar, learned 

Standina. counsel for the Railways produced 
I certain records including the answer scripts 

f  oT the ApplicmJ and the selected 

candidates in court today. 

Heard Mr.B.Ramchiary, learned counsel 

appearing Tor the Applicant and 

Dr.J.L.Sarkar, learne~ Addl. Standing counsel 
I for the Railways and perused the materials 

placed on record and produced by 

Dr.i.L.Sorkar in court today. The answer 

scripts of the Applicant and That of the 

selected candicictes, which were produced 

in sealed cover. 'were opened and were 

also perused. Learned counsel for the 

Applicant also perused thesame. 

Hearing concluded. For the reasons 
I recorded separately)this case is disposed of. 

(M.K.C~ yaturved ~ ) 	(M.R.Mohanty) v Al  
Member (A) 	Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 122 of 2008. 

DATE OF DECISION: 05-08-2009. 

Sri Haladhar Swargiary 
............................................................................... Applicant/s 

Mr B. Ramchiary 
................................................................. Advocate for the 

Applicant/s 

-Versus -  

Union of India 8& Ors. 
........................................................................... Respondent/s 

Dr J. L. Sarkar, Railway standing counsel. 
........................................................................ Advocate for the 

Respondent/s 

CORAM 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR M.KCHATURVEDI
~ ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed to see 
"c  

the j udgment ? 	VIS/Z 

Whether to be referred to the Reporter or not ? 	Y. KS11 No 

Whether their Lordships wish to see the fmir copy of the 
judgment 9 	Y's/No. 

Vice-Chain-nan/Member(A) 



Original Application No. 122/2008. 

Date. of Order : This the 5th Day of August, 2009. 

THE HOMBLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR M.K.CHATURVEDI,, ADMINIsTRATiVE MEMBER 

Shri Haladhar Swargiary, 
S/o Late Sobha Ram Swargiary, 
R/o Tbaikarak-Lichi, P.O. Sathisamuka, 
P.S. Barama, Dist. Baksa (BTAD) 
Presently residing at Railway Colony, 
Qr. No.125-D, P.O. & P.S. Sorbhog, 
Dist. Barpeta, Assam. 

By Advocate Sri B. Ramchiary 

-Versus- 

......... Applicant 

The N.F.Railway 
represented by General Manager(P), 
N.F.Railway, Maligaon, 15 

Guwahati- 11. 

The Divisional Railway Manager (P) 
N.F.Railway, Rangiia, 
Pin — 781354. 

The Chief Medical Superintendent, 
Office of the Divisional Medical Officer, 
N.F.Railway, Rangia, 
Pin. 781354. 

The Senior Medical Officer, 
N.F.Railway, Sorbhog — 781317. 

Smt Renu Bala Boro, Aya, 
Office of the Chief Medical Superintendent, 
N.F.Railway, Rangia, 
Pin "181354. 

Shri Ranjan Basumatary, Safaiwala 
under H& M.1, N.F.Railway, 
North La.khiinpur-787002. 

By Dr. J.L.Sarkar, Railway Standing counsel. 

....... lZespondents 
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By this application the applicant makes a prayer for his 

proinotion/appointment to the post of Dresser Grade ITT category on the 

basis of seniority cum merits. It was further prayed that the 

appointment/promotion order of Sint fZenu Bala Boro and Shri Ranjan 

Basumatary (who were appointed vide order dated 27.06.2007 to the 

post of Dresser Gr. III) be quashed and justice be done. 

We have heard the rival submissions of Mr BRamchiary, ]earned 

counsel for the applicant and Dr J.L.Sarkar, learned. Standing counsel 

for the Respondents. 

It has been alleged in the O.A. that the aforesaid private 

Respondent Nos.5 and 6 were appointed by the respondents authorities 

to the post of Dresser Cxr. III without following the prescribed norms 

and that the Applicant was not provided with required informations. 

Finally, it was prayed on behalf of the Applicant that the answer 

scripts of the Applicant and private Respondent Nos.5 & 6 and result 

sheet of the selection test/inte m-*ew and select. list on merit be called for 

and perused by this Tribunal to find. out, whether the prescribed norms 

were followed in making the appointment or not. 

Dr J.L.Sarkar, learned Standing Cou.nsel for the 

Railways/Respondents produced before, us the selection records and 

answer scripts. Those records were also shown to the learned counsel 

for the Applicant. After perusal of the said. records learned counsel for 
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the Applicant stated that there was no violation of the norms in making 

appointment/promotion in respect of Respondents Nos. 5 and 6. We also 

found no infirmity in the selection. 

5. 	In view of the above, we do not find any merit in the O.A. and, as 

such, the same is hereby dismissed. No costs. 

TUITRVEDO 	 (M.R. MOHANTY) (Mi.K.0 ef 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

P9 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH, 

AT GUWAHATI 

IN THE MATTER OF:- 

ORIGINAL APPLICATION NO. 	122  —12008 

Shri Haladhar Swargiary .......... Applicant/Petitioner. 

- Vs- 
The N. F. Railway & ors . .................... Respondents. 

LIST OF DATES 

Dates:  Particulars  Annexure 

22.07.1988: Initial appointment order of the applicant, vide Annexure- C 

30.04.2004: Experience certificate of the 	applicant, vide Annexure-D 

07.10.2005: Empanelled list 	of 	the candidates 	for 
promotion, vide Annexure E 

03.11.2006 Notification for filling up of the vacant post 
&30.11.2006: of dresser Grade III. 	 vide Annexure F&G. 

21.03.2007: Interview Call letter of the applicant along 
with other candidate, vide Annexure H. 

27.06.2007: Impugned promotion order of the private 
respondent . vide Annexure I. 

27.06.2007: Joining Report of the private respondent, vide Annexure 3. 

02.07.2007: Applicant's representation. Vide Annexure K. 

12.07.2007: Applicant's representation vide Annexure L 

29.10.2007: Another Advertisement for filling up of the 
one post of Dresser Grade III, Vide Annexure M. 

06.02.2008: Call letter for the 2 nd  Interview. Vide Annexure N 

Filed by 
e4- Ia- 4,tk4A-

Advocate, G.H.C. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH, 

ATGUWAHATI 

(An application under section 19 of the Central Administrative Tribunal Act.) 

ORIGINAL APPLICATION  NO. I  
1 	

12008 

Shri Haladhar Swargiary ....Applicant/Petitioner. 

- Vs- 
.N. F. Railway & ors ................. Respondents 

I  N D E  X 

S1. Particulars Page No. 

1. Body of application: .1 - 6 

2. Affidavit :7- 

3. Annexure — A 9 

4. Annexure — B 9) 

5. Annexure — C 10 

6. Annexure — D 

7. Annexure — E 

8. Annexure — F 

9. Annexure — G 

10. Annexure — H 

11. Annexure — I 

12. Annexure —3 

13. Annexure —K 

14. Annexure — L 19 	)'10 - 1~ 

15. Annexure —M 22, 

16. Annexure —N 

Filed by 

Advocate, G.H.C. 

1  4 

iL 	 Al 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH, 

AT GUWAHATI 

(An application under section 19 of the Central Administrative Tribunal Act.) 

ORIGINAL APPLICATION  NO. 	/2008 

Shri Haladhar Swargiary ........... Applicant./Petitioner. 

-Vs- 

N. F. Railway & ors . .............. Respondents. 

SYNOPSIS 

1. 	The particulars against which this application is made: 

This is an application under section 19 of the Central Administrative 

Tribunal, Act, 1985 against the Office Order. No. E/Med/254/RN/Dresser, 

dated 27.06. 07 by which the Private Respondents more junior to the 

petitioner have been promoted from the Grade IV state to Grade III post of 

Dresser without following the prescribed guide line on the basis of Seniority 

cum- merit basis and for a direction to the respondent authorities to enquire 

into the matter calling upon the records of the Selection Test (Written 

Examination) for the post of Dresser/III held on 07.04.2007  at Divisional 

Railway Manager (P) / Rangiya's Office, vide- Office Notification 

No. E/Med/254/RN/ Dresser, dated 21.03.2007 by setting aside/quashing the 

impugned Office Order. No. E/ Med/254/ RN/ Dresser, dated 27.06. 07  and to 

fill up the said posts by promoting the candidates of Grade IV Staff on 

Seniority cum merits basis as per norms prescribed in the Notification. The 

private Respondents Nos.5 & 6 have been appointed by the Respondent 

authorities to the posts of Dresser Grade- III for the reasons best known to 

the concerned authorities in not following the prescribed norms/procedure 

of the Notification. Inspite of representations filed by the petitioner dated 

07.07.2007 and another one jointly with other candidates dated 12.07.2007 

duly forwarded by the authorities, but no response has been received by 

the petitioner from the Respondents authorities nor any action has been 

taken by the Respondents in this regard till date. Hence, this original 

application has been filed for seeking justice. 

Filed  by 

zko~ 
Iti-L 6XI. 

1P 

Advocate, 



Guwahati Bench 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH, 

AT GUWAHATI 

(An application under section 19 of the Central Administrative Tribunal Act.) 

ORIGINAL APPLICATION  NO. 	/2008 

Between- 

Shri Haladhar Swargiary s/o 	late Sobha Ram 

Swargiary, R/o Thaikarakuchi, P.O.- Sathisamuka, , 

P.S.-Barama, Dist- Baksa,(BTAD) presently residing at 

Railway Colony, Qr. No.125-D, P.O.- & P.S.-Sorobhog, 

Dist- Barpeta , Assam. 

......................... Applicant/Petitioner. 

- Vs- 

The N. F. Railway represented by the General 

Manager (P), N.F. Railway. Hd. Qrs., Maligaon, 

Guwahati- 11. 

The Divisional Railway Manager (P), N. F. 

Railway, Rangiya. !'~, n - T 2- i 3 S~4 

The Chief 	Medical Suptcl., Office of the 

Divisional Medical Officer, N. F. Railway, 

Rangiya, 	'P~ -n - T 9, 13 5-4, 

The Senior Medical Officer, N. F. Railway, 

Sorobhog . --'-f F- 1 3 t 7 

Smt. Renu Bala Boro, AYA, Office of the Chief 

Medical Suptt., N. F. Railway, Rangiya. 	TF--)-3 ~4 

Shri Ranjan Basumatary, Safaiwala, under H & 

M. I., N.F. Railway, North Lakhimpur, -Y'gjn-n1- 

................................ Respondents. 

Cotd. to ...... p/2 



~ ̀ Xf4k§'Tii 
centfal 	2 

'JUL -NJ 

D  E4 --4ILS OF APPLICATION 

hrs; against which this application is made: 1J--- 	Thepaft[Eu 

This is an application under section 19 of the Central Administrative 

Tribunal, 	Act, 	1985 against the Office Order. No. E/Med/254/RN/Dresser, 

dated 27.06. 07 by which the Private Respondents more junior to the 

petitioner have been promoted from the Grade IV state to Grade III post of 

Dresser without following the prescribed guide line on the basis of Seniority 

cum- merit basis and for a direction to the respondent authorities to enquire 

into the matter 	calling upon the records of the Selection Test (Written 

Examination) for the post of Dresser/III held on 	07.04.2007 at Divisional 

Railway 	Manager 	(P) 	/ 	Rangiya's 	Office, 	vide- 	Office 	Notification 

No.E/Med/254/RN/Dresser, dated 21.03.2007 by setting aside/quashing the 

impugned Office Order. No.E/Med/254/RN/Dresser, dated 27.06. 07 and to 

fill up the said posts by promoting the candidates of Grade IV Staff on 

Seniority cum merits 	basis as per norms prescribed in the 	Notification. The 

private Respondents 	Nos.5 & 6 have been appointed by the Respondent 

authorities to the posts of Dresser Grade- III for the reasons best known to 

the concerned authorities 	in not following the prescribed 	norms/procedure 

of the Notification. Inspite of representations filed by the petitioner dated 

07.07.2007 and another one jointly with other candidates dated 12.07.2007 

duly forwarded by the authorities, 	but no response has been 	received by 

the petitioner from the Respondents authorities nor any action has been 

taken 	by the Respondents in this regard till date. 	Hence, this original 

application has been filed for seeking justice. 

2 	Limitation: 

The applicant declares that the instant application has been filed 

within the limitation period prescribed under section 21 of the Central 

Administrative Tribunal Act, 1985. 

3 	3urisdiction  : 

The applicant further declares that the subject matter of the case is 

within the jurisdiction of this Hon'ble Administrative Tribunal. 

.4. 	Facts of the case: 

4.1 	That the applicant is a citizen of India and permanent resident of 

above mentioned location of Assam. The applicant is hailing from a 

Cotd. to ...... p/3 
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very poor family of Scheduled Tribes (P) belong to Bodo Kachari 

community of Assam and as such-.he ia—entitled to all-

privileges, protection, guaranteed under the Constitution of India 

and statutory rules /relevant provisions of rules of law laid down by 

the Central Government. 

A copy of Caste Certificate is annexed herewith as Annexure A. 

4.2. 	That the applicant passed his H.S. L. C. Examination in the year, 

1988 but due to the financial crises of the family of the petitioner, he 

could not go for his further study and he was compelled to in search 

of any job to support his family as well as his lively hood. 

A copy of Passed Certificate of H.S. L.0 Examination issued by the 

Head Master is annexed herewith as annexure B. 

4.3 	That the applicant in response to a local Advertisement of the N. F. 

Railway for filling up the posts of Health Attendants, Grade- IV 

category under the Medical Department, N. F. Railway, Alipurcluar 

Division, applied and appeared in the interview and as he was 

selected in the interview and being found medically fit, he was 

appointed to the post of Health Attendant in Scale of Rs.750/- 940/- 

(RS/86) plus other allowances and was directed to report the 

Divisional Medical Officer, N.F. Railway, Rangapara Jn.(RPAN), vide-

Appointment Order No.E/227/10(AP) OComp, dated 22.07.1988.. 

Pursuant to the said order, the petitioner reported and joined on and 

from 27.07.1988 at Rangapara Jn.. Since then the petitioner has 

been rendering his Service continuously to the satisfaction of the 

Respondent authorities without any break nor any complaint from 

any corner till date at different Stations, presently he has been 

attached under Sr. D. M. 0., N.F. Railway, Sorobhog. 

A copy of Appointment order dated 22.07.1988 is annexed herewith 

as Annexure C. 

4.4 	That the applicant begs to state that he had already completed one 

month Dresser Grade III Training in O.T. on 30.04.04. In this regard 

he has been issued an experience Certificate by the Medical 

Supdt., N. F. Railway, New Bongaigaon. Thereafter the petitioner 

being found suitable in the modified selection/suitability test, he was 

Cotd. to ...... p/4 
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em panel led/en listed along with other candidates for promotion to the 

restructuring cadre with retrospective effect, i.e. w. e. f. 01.11.2003 

in Scale of Rs.2650- 4000/- shown against each, vide- Memorandum 

No.E-Med/210/RN/HA-AYA/8, dated 07.10.2005 issued by the DRM 

(P), N.F. Railway, Rangiya. 

Copies of the Experience Certificate dtd. 30.04.04 said Memo dated 

07.10-2005 are annexed herewith as Annexures - D & E 

respectively. 

4.5. 

Central 
Ad,,nnlWAtiv4  Tlibuna 'i  

That the applicant begs to state that the Divisional Railway Manager 

(P), Rangiya, vide his Notification No.E/Med/254/RN/Dresser, dtd. 

03.11.2006, followed by notification of even No. dated 30.11.2006 

for the purpose of filling up the vacant posts of Dresser Grade- III, 

lying vacant at different stations under Medical Department of 

Rangiya Division. 

Copies of Notifications dated 03.11.2006 and 30.11.06 are annexed 

herewith as Annexure F & G respectively. 

.4-6. That the petitioner begs to state that pursuant to the Notifications 

cited above, the Respondents authorities, vide — Office Memo No. 

E/Med/254/RN/Dresser, dtd. 21.03.2007, the petitioner along with 

other candidates who have already opted/applied had been called 

for appearing Selection Test(Written) to be held on 07.04.2007 for 

for filling up 2(two) posts of Dresser/III in Scale Rs.3050- 4500/- 

learned to be back log posts for reserved categories for S.T.(P) 

candidates. Accordingly, the petitioner, along with other candidates 

appeared in the said Selection test on 07.04.2007 and in the said 

Selection Test (Written), the petitioner had done well so far 

knowledge of the petitioner. In this regard, the petitioner also further 

begs to state that he(petitioner) joined his Service in the year, 1988 

and is the senior most Grade IV staff among the S.T.(P) candidates 

as well as Second in general seniority. On the basis of Seniority 

cum merit basis the petitioner was to be promoted from Grade IV to 

Grade III categories. But surprisingly, without following the 

prescribed procedure, the Respondents authorities for the reasons 

best known to them, the private candidates, Respondents No.5 & 6 

who are more junior to the present petitioner learnt to be joined only 

after 2000, have been prom oted/a ppoi nted to the post of Dresser III 

Cotd. to ...... p/5 
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on the basis of said 	impugned 	Office Order vide 

No . E/M ed/254/RN/ Dresser, dtd. 27.06.2007. Pursuant to the said 

impugned order the Private Respondents joined on the very day, 

i.e., on 27.06.2007. 

Copies of Interview Call letter dated 21.03.2007, impugned order, 

dated 27.06.2007 and Joining report dated 27,06.2007 is annexed 

herewith as Annexure- H, I & 3 respectively 

4.7 	That the applicant begs to state that against the said impugned, 

Office Order, the applicant filed representation on 02.07.2007 and followed 
by another representation jointly along with other candidates on 12.07.2007 

but inspite of representations filed by the applicants duly forwarded by the 
authorities, no response has been received by the petitioner from the 
Respondents authorities nor any action has been taken by the Respondents 

in this regard till date. However, just to avoid the irregularity appointment of 

the private respondents, the Respondents authorities, vide- Advertisement 

No. E/Med/254/RN/Dresser, dtd. 29.10.2007 invited application from Grade 

IV staff of Medical Department of Rangiya Division, for filling up of one post 

of Dresser III ( U/R) on or before 15.11.2007 positively. Pursuant to the 

said advertisement, the applicant also applied for the same and accordingly 

the petitioner along with other candidates were called for appearing the 

Selection Test(Written) to be held on 01.03.2008. The applicant appeared in 

the said Selection test also but since the said post was unreserved category, 

and the applicant being the second position in general seniority, the senior 

most, unreserved candidate has already been appointed/promoted to the 

post of Dresser, Grade III post. Now, the applicant being the Senior most 

candidate of Grade IV staff amongst the S.T.(P) as well as in general, has 

been deprived of getting promotion from Grade IV to Grade- III. Hence, the 

applicant finding no way, is compelled to file this application for justice. 

Copies of Representations dated 02.07.2007, 12.07.2007 1  

Advertisement along with Syllabus dated 29.10.2007 and Call letter 

dated 06.02.2008 are annexed herewith as Annexure-K, L, M & N 

respectively. 

	

5. 	Grounds for relief with legal provisions: 

	

5.1 	For that the respondent authorities have violated the provisions of 
kc-  7 	voci-~ ~' -~ ~~  ~- 	 I- Ro 	Se. ~-, v 1C.?-S 

Scheduled Caste and Scheduled Tribes 

by not following the prescribed Rules/Seniority cum merits etc. 

Cotd. to ...... p/6 

0 
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I 
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5.2 	For that there is a strong suspicion of manipulation of records of 

Test examination, held on 07.04.2007, favoritism/nepotism/ undue 

consideration in promoting the private Respondents Nos.5 & 6 from 

Grade IV Staff to the post of Dresser Grade III category superseding 

the Senior most Grade IV candidates having long experience 

/efficient /qualified/eligible to be promoted from grade IV staff to 

the posts of Dresser Grade III category. 

6. 	Matter not previously filed or pending in any other court: 

The applicant further declares that no any application/Writ petition or 

Suit in this regard has been filed in any other court or any other 

Bench of the Tribunal except this one. 

7. 	Relief Sought for: 

Under the facts and circumstances of the case stated above, 

it is prayed that your Lordship would graciously be pleased to admit 

this application, call for records of the Selection Test(Written) held on 

07.04.2007, and after perusing/hearing both the parties the following 

relieves may be granted to the applicant :- 

.(i) 	to promote/ appoint the present applicant to the post 

of Dresser Grade III category on the basis of seniority 

cum merits according to prescribed Rules/procedure in 

practice by set aside/ quashing the said impugned 

order dated 27.06.2007 and. 

cost of application. 

any other relief/relieves, and/or pass such appropriate 

order or orders as your Lordship may deem fit and 

proper:- 

8. 	Interim Order prayed for: 

That applicant during the pendency of this instant Original 

application prays for interim order directing the Respondents to stay the 

operation of the impugned order dated 27.06.2007. 

9. 	Particulars of IPO: 

(a). 	I.P. 0. No. 39G 345275 of Rs.50.00 dated 08.07.2008 

(b) 	Date : 	08.07.2007 

@ 	Payable at : G.P.O., Guwahati- 1. 

10. 	List of enclosure: 

As stated in the index. 

Cotd. to ...... p/6A 
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VERIFICATION 

I, Shri Haladhar Swargiary, s/o Late sobha Ram Swargiary, aged 

about 41 years, Service by profession, presently residing at Railway Colony, 

Qr. No.125-D, P.O.- & P.S.-Sorobhog, Dist- Barpeta , Assam, do hereby 

verify that the contents of paragraphs .......... .............. to .... ~O 	... believed 

to be true an legal advise and that I have not suppressed any material facts. 

	

AND, I sign this verification on this 	th day of July, 2008 at 

Guwahati 

Signature of applican 

AFFIDAVIT 

Cotd. to ...... p/7 



/// AFFI DAVIT 

I, Shri Haladhar Swargiary, s/o Late sobha Ram Swargiary, aged 

about 41 years, Service by profession, presently residing at Railway Colony, 

Qr. No.125-D, P.O.- & P.S.-Sorobhog, Dist- Barpeta , Assam. 

Assam, do hereby solemnly affirm and declare as follows :- 

That I am the applicant/petitioner in the instant Original Application 

and as such, I am well acquainted with the facts and circumstances of the 

case. 

That the statements made in paragraphs 	6 

true to the best of my knowledge and those statements made in 

paragraphs 4..3 .4 	are matter of records which I believe to be true 

and the rests are my humble submissions before this Hon'ble Tribunal. 

AND, I sign this affidavit on this_~ th day of July, 2008 at Guwahati. 

Iden tified by 
'202-Lr"'. c l,- 	 D E P 0 N E N T 
Advocate's-Qerk 

-- - ------- 

CO 	P 

0 
A, 

Central'-Ad i 

'tr"tF"G  I-Fibunal m 111.t  

9 Jut 

S~ 0, 
SHA,H S\~ ED 

SAM; ~ juR 
MA B.Ed, LL -- 

NOT ARY 
Guwahab, KamruP- 
Regd. No'.- KAM. 03 
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TRIBAL 5P~Afl 1A AILL ASSAM 
REGD. NO. 504/1976- 717. 

Md. Office TRIBAL REST HOUSE, PALTAN BAZAR, 

-angha. Nalbarl Dist. Tiital S' 

Address 	"lot 
a T 

Gau- 8 

D 

N 0; 

ThiG1 is to certify that SrI/S 	ti 

	

V 	Sonjdaqg~terj` .  
00,  

fe of 	 L4 	of villap 

Mouza 	Su b-Di vision 	 Dist, 

In the 	a to 	.04 A r"zft" 	belongs to 	 -Castel 

communilly which is nicognized as Scheduled Tribe under the constitution Schedule Tribrs 

orders, 1650 and Scheduled castes and  Scheduled Tribes orders Amendment 	Act. 1976. As 

amended ~ by the Scheduled castes and Scheduled Tribes list. 	modification ) orders 1956 and 
i 	 I 

the Scheduled castes and Scheduled Tribes orders, ( Amendment ) Act. 1976., 

2. S, 	_W,_4,~~ and  his/her family ordinarily resides In village 

0 	 -n k C' M 	 p.S Ac, 	yn~  D 1 fs t. 
In Staie 

Counter'signe 	 pident/Secretery, 

y. Commissioper./S.D.O. 	 (J 	N 	't I 	ribal Sangha. 

Seal 

"Tri"bum Central AdmintstTSove Tribunal 

r uwaInati Bench 
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Thaikarakuchi. 

Estd.-v— 1981 
P.O.— Natkizhi 
Dist.— Wbad 

S1. No. 	 Certificate No. 

Certified that SAril 	_firldlue ".1 

sonjoughterof 	 hasims- 

'Passed the H S. L. C. E 	2:? rtjj .cot 	xamInation, 19 	ry 	I/ I 
NO 	as a regularlpyme candidate from Govt. Aided 

Hirimba Bodo High School and was placed in the tot 

Division. 

MslljW date of Birth 	according to the school 

record. 

ell, 

He's &6 st or,  
 

41, 

~R . 

hfislHer'conduct and character have been 
I wish hitfilhet success in life 

1-10 

F  Yo~ 
Ij* 

Date 	19 

00 	
am 

Awe&  

4 
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On- ~ in Fr f ounld,, med;Lc n lly fit in C n 	Orly YOU 

arel.berulTj, 	"'porerily apj~,ointed qs 
specified v -.)v o snd d ire c A'd t o ruport 	J) 
for,'further orlers. 

The -t- her terms nd i conditions of your syrvice will be 
the,.ppme nq stnted irl this qf Ice letter,No. 	Q'2 I lie fAp) ~ t1vvAP ,,  
;dF dz- 

(Signaftfij & -Rubb~r"St amp of 
f A 	 Appointing' Authority.) 

06 	 4. 1-:. ) , IV 	o i v  L1,  Iritiml 
Q6 'A 

~,;U 	r information and necessary  actibn tu 

11  71 ~ 
RAQ candidate's prescribed Attestatij) 
triplicate'y along with the enclosiires and  medict-1 j 

'; ~ itificat,6- is enclosed for record..The c,-)ndidgtE 
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FOR miem IT  MAY  CONCKNI 

It is c6rtified that Sri Haladhar Swarliory,IIA/Med/SBE has 

C.-) , 	 on T;-4-04. 

~Nl A 

Geritr..~)~Au' 	
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-do- -do- 
-do-  
-do-  sT) 	
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-do- Sr.  DMO/BNGN 
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MS/Nb—Q 
Sr. DMO/RINTY 

Sr. DTVIO/BNGN -do- 
-do-  V  -do-  Sr. DM  OYSBE 

'1~ N, 	-do-  
-do- 
-do- 

-Go- 
-do-  

MS/NBQ 
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'.'~'I.AlYA hi sca;e Its.  2610-3540/- (INBQ, BNGN,  SB 
HA/AY'A 2550-3200/- MSfNBQ 
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Northeast Frontier Radway 
Ouice of the 

Divisional Railway Manager(P), 
N.F. Railway, Rangiya. 

Aedic,i' i)artment of RNY division are found suitable in the 
Icst ir,.(! .;npanelled /enlisted for promotion to the following 
,i, incot, Ti' ~ tion with the restructuring of cadre w.e.f 01.11.2003 
- TC-111 -1 003/CRC6 dated 09.10.2003. 

compe tent authority. 

01 YA  h', ~ ,,'iile Rs. 2650-40001-  (NBQ, 	GN,  SBE,  RINY ~ 

9 	
(S. S"ah) 
APO/I/RNY 

NTY For DRIVI(P~R. 
Dated. 10.2005 

4. N.f.SIORPAN, 
_'U 	Convemor.,-NFRMURNY, 7. D.M. Sc(;y/AISCTREA/RNY. 

10. P/case. 1'. 	S). '_;LAfcoxicerned. 

For DRM(P)IRNY 

No.'; ~.-\Ic,d'. 
cop-,  10 !"I'r : 

	

1 	4 'I) \' 

	

8. 	f)().\ 
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Office of the 
r DRM(P)IRN*y 

Dated q3-11)-20106 
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MV111 NY, N13 BNCA, RPAN, NLP. 
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P~ 	 Avnex&c)~ 
N.F.RailwaY 

of f 4e)  f the 
DR P 7RW 

NO-E/M 13 /2 4/RN/Dresser 	~ Mral Ad t-n i n istrative Tnbuoa; Dt: 21-3-07 
TO 

C K__1 /P 
& RPAN 

BNON, NLP 
H-~cMI"_LP,BNGN, RPAN 	Berii;h 

S ubS-  Selection test (Written) for the post of 
Dresser Gr ,  III in Scale ts. 3050-4590/- *  
Th ~',- Of f icie" z letter of even nuaber of 
A atad 04-1 ,0-05, 3-11-2006 and 30-11-2006. 

In -reference this OfficO l s Notification of even number 
dated 4 -Ir ~ )5, 3-11-06 and 30-11-06, -the Selection test(written 
exainin,_1A ,- 	for promotion to

' 
 the post of Dresser Gr.III in scale 

Rs. 30 5;.1 
 - 4 5S) /-, has been fixed on 07-04-2007 (Saturday) 'at DRtgp)/ 

RNY 9 s off.' 	from 10.00 hre.  

Vie following eligible opteen may be spared to appear 
in the Sai(1 Written test accordingly. 

V ,I-re will be no absentee test. 

- - - J,  SN  I N .- ~ia o candidatw 	Design 	das-lWorking under. Ite 

1. Pa n 4  iCr,Taliikdar 	HA 	UR. 	IfS /NBQ 

	

HA 	ST 	Sr,DMO/SBEv-"
,  

3: 	Znw~~ 	 HA 	ST 	Sr.DMC)/NLP 
4. %m t 	n 	:~ warg,,,,jry 	AYA 	ST 	MS /RPAN 
5, Bipul 130ro 	Saf aiwala 	ST 	H&MI/RPAN 
6.~ Yuku~ I ".). Kalit 	Saf aiwala, 	UR 	H&M:E/RPAR 
7 	t.Rin,-,~, ~,7arZ&rj 	AYA 	ST 	M3/NB0 

;:,Smt,,Ren- - ~ ala E~oro 

	

AY A 	ST 	C ~6 /RNr 

	

4 	Sint . Bhar J. Boro 	Saf aiwala 	ST 	MS,/RPAN 
P 	G UM rit Y 	S;af aiwala 	ST 	H&MI/NLP 
Rarlles ~ ,  C 1-I. Barma;,  I 	HA 	UR 	C HS IiZNY 

ntrolli-i officers are -equested to arrange for 
send: 	 Working reports and DAR/SPE/Vig. clearance 
for 	A. 	tees to t1 is Office early. 

rWA- 
JZ1  

K, Ka 1 

	

CA 	 APO/I/RNY 
for DRM(P)/RNY 

copy 
1) D 	~ NFP17" '~_!NY (2) Divl.Convenor NFRM/RNY 
3) Di 3 s -7y/AjR,3CTREA/RNy (4)' Staff concerned. 

for DR P) /RNr! 
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N. F. Railway t: 

Oflipe of the 
D-R M(PYRNY 

OFFICEORDEIZ 6~4: 27.06.07 

On being empanelled for promotion to the post of Dresser Gr. III in Scale 
Rs. 30504590/- , vide this Office's Memorandum No. E/Med/254/RN/Dresser 
dated 21.05.2007 , the following Staff are hereby appointed to the post of 
Dresser Gr. III , in Scale Rs. 3050-4590/- and posted as noted against each with 
immediate effect. 

Smt. Renu Bala Boro (ST), AYA/RNY on Pay Rs. 3030/- in Scale Rs. 3050- 

4590/- , is posted as Dresser Gr. III in Scale Rs. 3050-4590/- , against the 
Temporarily variated post of Dresser Gr.111 , from Sub-Division 
Hospital/NBQ, 	vide, 	Memorandum 	No. 	E/Med/254/RN/Dres,ser 
.dated 27.06.07. 

Sri R.9iijmi 1-1mumatary , Safixiwala under 11 & MUNIT is posted as Dresser 
Or. III at Health Unit/NLP , against the temporarily variated Post , vide 
Memorandum No. E/Med/254/RN/Dresser dated 27.06.07. 

'11iis has the approval of ADRM/RNY & CMS/RNY. 

) 	
I 

n 

No. E/Med/254/RN/I)re-,ser 

(G. K. Kalifa) 

APO/l/RNY 
For DRM(PYRNY 
Dated 27.06.07 

Jb 
a, 

Copy to : - 

.  ~ MS/RNY 	2. MS/NBQ, RPAN C~11  
4 

. 
H&Ml/NLP 	5. OS/I/E 

7. Divi. Secy/NFREU/RNY 

3. Sr. DMO/NLP, RNY 
6. Staff concerned 
8. Convenor/NFRMU/RNY 

For DRM(PYRNY 

G 

..tow 	low 
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N ,̂.H/lo/'RNV/34 	 Of:cice I  of the 
-P ITT 44, 	s IDMO 

Date: —27.06 .07. 

9 Jul 

TO 
-u PM (P /it I~Ty 

Bencl) 

Slub:— joining Raport .  of ~Sm t .R a m i Bal&L Bo ro 

Ref 

	

	nrder No.F-/kled/2r)4/lM/Dresser U- t,27.OG-O'lQf 

DRII (P) /RNY. 

Cn joirting vius Drsaxor Gr.III O'lof Sat,Pevu Bala Bore h"s 

be an io.110wed to joiji'n.i Dros3or Gr.qIl at RKY Polyclinio *a 

27oo6.07. 

Sr'DI40/PITY 
Copy to s— DFI~/PNT 

DM/nNy 
ADMO/RNT 

ZCM SIRITY 	

MO /Rurl I 

Womb 

b 
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To~ 
The Divisional Railway Manager (P) 
N.F. Railway, Rangiya 
Thro -  Proper Channel. 

SU 	Selection test (written) for the post of Dresser Gr. III in scale Rs 3050 — 4590/-. 

Re 	1) Your letter No. E/Med/254/Rn/Dresser dt. 21.3.07 
2) Your memorandum No. E/Med/254/Rn/Dressor dt. 21.3.07t). 

Re pected Sir, 
I have the honour toinform you the following few lines for your kind sympathetic 

an urgent action please. 

That Sir, as per your letter No. E/Med/254/Rn/Dresser dt. 3.10.06 1 am top most 
senior in the category of HA. 

That sir, in reference to your letter No. vide under reference I have appeared 11-1 
the above selection and done well. 

That Sir, question paper was given in the written test consit of 3 parts h 
. 
aving total 

70 marks shown on the top of question paper & to be done within 90 mins. On the 
other hand. total marks by adding 3 parts becomes 90 marks, matter in 

i 	contradictory. 

That sir, I have completed 01 month Dresser Gr.- 11; training satisfactorily on 
30.4.04 as certificate Is being provided to me by M/S NBQ. 

On Considering the above, you are requested to look in to the matter and arrange 
to let me know why myself deprived from the promotion for the post of dresser Gr.- 11 and 
the junior most have been promoted for the same. 

Your early action will be highly solicited. 
Thanking you. 

Ce"t"al Adirni n is-t rare  'Ve  T7,bu"J 	Yours faithfully, 

9 Al 
j! (Sri Haladhar Swargiary) 

HA/S.BE 
i 

Col y to p 
CMS/RNY 
MS/IC/NBQ 
CMD/MLG 

R N/ 
medical "~40  
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I'lic Divisional Railway Manager (P) 

N.F. Raliway, ~ I 

Rangiva. 

(Through proper 

if it 	~ j':' 

4!~ 
A; 

6n  vs ill the selection held oil 07.04.2007 for pro. txioti to 
post ot'Dresser Gr. III. 

Ref:'- Letter No. E/Nled/2 54/RN/Dresser dated 21.03.2007 and 
weniorandurn No. E/1v1ed/254/RN/.Dresse.r (fitted 21.05.07 

Sir, 

With refieretice to the letter inelitioned above we beg to subix~t. followiiig 

1~10 iegaj -dhig W-ge scale fi -I -egularities coniiiiitted hi die sel tion test cc lield 

on 07.04.2007 t.O'r promotion to the post of Dresser Ur-111 for vour kind 

consideration atid re(ti-essal of grievallces. 

That Sir. ill M -1118 letter &,itvd 21.03.2007 a wiitten test for selection/ 

promotion to the post of Lh-esser Orade-111 was held'on 07.04.2007 fi-oni the end of 

Chief Nledical Superintendent, N.F. Railway, Raligiya and we pat p tici ated ~i the 

writtell best held on 21.03.2007 but ive were deprived of seledion/prolliotioll to tile 

post of Dresser Oride-111 due to grave IrTegularit i es/man i pulat i on conducted at the 

of D.r. Hiken Basuniatary. Sr. DMO., Ratigiya ill the said Selection to 

pivalvic Saili K ~:jjtj Bala Boiv atij Sti y,~ 1 11jall Basu illa tiuN, to thc post of Dresser 
irade I 11. 

'Phat Sir. w; pvr ituL1111 	I 	I t:aL * Qll of 	the 	e-Numination %Yuu to be 

vVild (Wied Q11 50 IMAN Widl tilie limill 41.30 his ~Ojci= sciccli 1011 Pdpef W" Set 
7.0 nmrkN willissme time duration. Therel6re thi-, M irregidarlIN ,  In the Refection 

lat;L Und CICUy N - iok'lioti of selec, tim, Proi:edure- MoTeover, in die selection test 
A 

Siliti. Renu Bula Bviv mid Sri Raitlan BaS1.11111ttal - V could nut wis ~ver'dieir Miswer 
Script properly in the wri 

Itte" exan"Iat iOn and moqt 01 'Ole ans'-Nerg script lell blank 

ii die e.Numination but latere on 'Llicir answer script \v =  filled up by'some oflicr 
f'. 	-1jitt UIV, instittive ol'Dr. H. Basumatia - v, Si'. DNJO LO Pfuvide 1411due, benefit. 

ornotion to Snill Renu Hala Hor* o and Sri Ranjan B31411'natary. It im alKo J() he  

to nicntivii here thut 'ald-luu6ii amwer i ~.! to be mude in English but Reriu 

0 1 	1 



I %mi to-Englisli properiv and her answer script was filled up by 

Rome 
, 

other person, therethre, a large-mcnia irreplilirity is made in the selection 

M-07  tu 	undLw b,;iwfit of promotion to Rena Bala Boro, 

miswcr 	jWjj'Luj Dwsullia 	'pulated by Dr. larY was uisu imuil 
H 132surmiwry in prnvide Pelftm ionTromol ion toSri Rnnjnn Ilsommalarv. 

.—fit tloTe, -fr" Sir;=[ Of2wacwacy of D%rc,&-.,,,erGA--UL 1 P was i=rvCd' Q1i&-MQ3t%i: t  
j:,Wilb ULU'C8C11Vd but 2'ya'caiiviv:~ was iiiied up bY ST callLildULO  ai Li-jV, , UiSuU1C1O 01 . 
Or I I I in5mmainry rind in 111k, Nviv deprived eliolhie unreF!en ,ed c-rindidite, thi-, i-, 

against the reservation policy and also against the departmental nile. therefore the 

selection is also vitiated by way non-observing reservation rule. 

17hat Sir, promotion order of Smti. Renu Bala Boro was imucd bv DRA1 

(P)IRNY vide letter No. FAVIed/254/RN/Dresser dated ~27.0&07 and on the,same 

day;4Sr..Dh(l()/RNY sent the joining report of Renu Bala Horo as Dress& Or. 111 to 
DRM (P)/RNrY 6d e  Sr. DNIO!'RNY letter No. FUIO/RNY/34 dated 27.06.207. 

acumJly Nvittiout km)taiiiij, j o i n i ng t-epot-t fj . t ~jjj  S tIlt i 81 	TI 	4 

Fhat Sir. it is also stated that there is no scope of promotion to tile post of 
,Dremer G .111 fro .. the po ,~i of Safimmia but Sri R-ami tin Bw-, f.jmata'ry heing a Tr 

Safaiwal called 1 ~),- iiji[icu ~ j  t1 je  j tj tej -%,io  w j k)j , 	),I to the post ol' Dresger Gr, 

III and Aer pros,~ irregulariiv ind manipulation if' tile -s ,21oclion test he is 
jlrorllot ~-ff Io file pw~ Or Dre,~,*wr Gr M. !d 1 holigh thrr( ~ nre mi.mv  4enior Dro'," ,ior 

%vere deptived 
flrom coiisideration due to fillifT Up of tile post oI'J)res,,m Or-i I I I'l - om Safaiwala in 
violmiml ormle 

'Did S~ . . jrptv'p%, r 	tit) ,  I is I'lade fi -om the dcpailmental vi ~jY iIie jj c-, e  of . 

by C.H.1 Lwery thing, regarding Ji TTOP 	a 	a I 	st ,U!artie,,i/m nipul tion done in the selection te, 
field on 0 -17 .04.07 to, P"Ovide undue benefit of proniolon to Stnti D Boro and Sri R_ 
11"MMIU117-Y VVill O ~Tlll; Otit. j( ifilier siatud th a t if Reim Dalit Doii.o.-jind -Sri 
Ranjan Baslan ziT ill -v  i13 askcll T~)  

investigation agcnev wc arc surc that tlic-~,  will not able to amswcr in \vriting but 
they wcrc dt;v.htr<:J pus.,--tA in  aw 	i(.),, t)y way  Of iiTegularili" in -die -sclection-_ 
tc~q held on 07,04.07. 	the -entirc ~cicctl ~qj tQ .sj 1 1C IO (-ql j, Q7,04,07 to 

_1 4,14 Ck'-s " T1 1 
1`t`affVQ Tri h u n F,; 

9 Ak i toij.1 

IT ,MrA ;7~4~ 
'6UW@,hWi Bench 

I 



—,% I - 

promote Switi. ROM Bala Borc, and Sri Raulan Ba,';L11111ItarV tis itable to be 

0311celled and .1 ftee:h ::ele-mon iq lible 14) he 001011Cted 10 provitle 	11) 

,.vho lairly 	111 01;: 	L-A 11 ~~ ld o1i 0 -1.04-07 	promotik'm to  flic post 

ol ' Dre.SN,~V 61 -41j. 

11r hil-5 K;,:11 variatccl fi-~)jj) 	ot Pol ic l ill i c/Rt~y vl(jc  I)R%l (P)/RNY's 
memorandian No. 	Drcsser dated 27.05.2007. ou the swne dav 

x1len Promotion ordev 'A'S1111i pp-1111 Pzll;k RC-1,k) 	 'it ic., ment ioned 
.hat Ow val't"Altic)II, has th. ~: 	 Iu. 'ka-A 11') -Pproval was 
'givell hx. UOS/W"j'l and dic 	ivilb ,  ~Nlfil the GN;1LS/1'1NY upt t ) 
'119 06:2007 witlwio hi ~l approvid or l u ) .-tt variation :,V,  '41-1ch it 6 a 	irrl- 

. 

gularim, 
k:k1mmided L"l prwldc I'mclue 	tO S1 , 16 ROM,  Rala flsorc) and Sri 
Hal,01) fin-mmaur .y. 

TTT)dt ~ r 	 'wt- prav for detail 
MWILly of 	

Cancel 

Hsort? Wid "M 	isasumatairv,  to  the  

clva& -Uf 

Alld 1~ w f h 1:~ a , I 	IILML:111. - ~ I k L: 'i 11ad 

! c, 1;rq f3ithAillh: 

P,,4a Od~,-  kZ 

p? 
Jil 

77 
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A h*L'e-7L~L, -7-f- .— KA 

Office of the 
Divi. Rly. Manager(P) 
N.F.Railway/Rangiya 

Dated : 29.10.07 
To, 

 

VIS/N13Q, RPAN 
!r.DMO/RNY, BNGN, SB' /E, NLP, DMC, MJBT 
.~PHVNBQ, BNGN, RNY, RPAN, NLP 
N. F. Railway, 

Sub Selection for filling up of 01 post of Dresser/Gr.111 
in Scale Rs. 30604690/- 

It is decided to hold a selection to fill-up 01 (One) post (UR) of Dresser/Ill in Scale Rs. 30504590/- of Medical Department of RNY Division. The mode of 
selection will be written test, Syllabus for written examination .  is enclosed. 
Question paper will be bi-lingual i.e. Hindi and English. It will be open to the 
candidate's choice to write in any one of these languages. The candidate should 
clearly indicate his/her choice of lallgWlge in the space of the option/application 
format. 

~ Hence, options are invited trom Group-D staff of Medical department .)f 
RNY division, who have rendered not less than 2(two) years non-fortUitOLIS 
service as on 30-09.2007 and possess educational qualification of Matriculate, in ter . ms of Railway Board's letter No. E/(NG)I-2000/PM 10/2 dated 26.08.2004. , 

The controlling officer should give wide publicity of this notice amonst the 
eligible staff under their control and ensure submission of option (counter signed Py  him/her with Offlcial seal) to this office in a bunch so as to rea6_h'ffl"l-s_0ffi - ___ - __— ce Oil or _bif6re  15 . 11 .200—POsitively. Options received by this office 'after the target 
date and incomplete and incorrect option will not be entertained under any 
circumstances. 

DA: 02 (Two) 

(G 4 . Kalita) 
APO/I/RNY 

C~op forwarded for information to 	
For DRM(P)/RNY 

GL(P)/MLG 
Di~l- Secy/NFREU/RNY 
C6nvenor/NFRMU/RNY 
Di 1. Secy/AISCTREA/RNY 

(6. K. Kalita) 
APO/I/RNY 

For DKIM(P)IMNY 

40 am 

4__ 

9 



ol 
SYLLABUS FOR DRESSER/GR.111 EXAMINATION 

11 

91 

What is Bacteria 
What is virus. 

What is infection. 

Type of injuries 

Identification of instrument 

Chitele forcep. 

Needle holder 

Cutting needle 

(iv ) Different threads 

(v) Scissors, forcep & use 
6. Bandage Technique 

Curbunckle bandage 

Breast bandage 

Scrotum bandage etc 
7. Disinfectants 

8. Sterilisaiton procedures, Auto clave boiling etc. 
9) What is pus 

10) What is grannutation tissue 

11) What is boil, absecess Ulcer 

12) What is difference between 

Virus bleeding 

Arterial bleeding 

13) First aid in snake bite 

14) What is first aid 

15) What is first aid in burn injury 

16. What is first aid in fainting. 

bench 

;J 
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N ,,F*RAILWAY 

Office of the 
DRM(P)/RNY 

NO.E/Med/25VRN/D esse'r 	-entral Admini-strati,, Dt: 06-02-08 

To 
cmsfiw 	 9 Jill- 
MS/NBQ & RPAN 
Sr,,DM/Sl3E, 	IFITFf-,J9, -,-ZTq . 	..... M 6 
H&MI/NLP, BNGN, 	(3  Ij  W a!h i? e n c ) I 

Subs -  S-election test, (written) for the post of 
D-Kesser Gr, III in scale Rs. 3050-4590/-- 

Reft- Tbis ()ffj.(,_(,sr letter of even number aiE 

In reference i-.o this Office's Notificatibn' of even 
number dated 29-10-07, the Selection test (written exam-
ination ) for promotion to tile post of Dresser Gr.111 in 
scale Rs.3050-459o/-, has been fixed on 01-03-06( Saturday) 
at DRM(P)/RN-YGs Off:U--e from 3,0,00 hrs, 

The following elig.Lble optees may be spared to appear 
in the said writtevi test accordingly, 

There will be- nc; absentee test,, 

SN  INaine of aandid--~Les ignat ion 
------------------------------------ 

!as- working under 
C  t e 

Shr 

lo Basanta Kr,Talvxkdar HA UR MS/NBQ 
2. Haladhar Swarq:I.ary HA sr Sr DMO/SR-13, 
-3* Bhupendra Nath j~onwar HA ST Sr: DMO/NL,P 

 Nabin Basumat ar ,  Y HA 3T MS/RPAN 
 Smt,Kansri Swar,::11.,~,ry AYA Sr MS/RPAN 

6 *  StntRina Narzarl AYA ST MS/NBQ 
7, Smt.Bharati boro safaiwala ST MS/RPAIT 
S. Ramesh Ch.Barin,)rx HA UR CMS/RNY 

Controlling Officers are requested to arrange for 
sending last 3 yew-- ,.3 ~Prking ) reports and DAR/SPE/Vig,cleazance 
for all ths- a~~oVe 	e . 	4 1-1 ,~S  ),~ _ -p 	t, A 	--fic 	'early. o Lr.L -e 

Kal it a 
APO URN 

Copy to:- 	
for 	P) ~RNY 

1) Divl.Secy/NFRr-.u/F, NY (2) J)-kvI.Convenor/NFRMU/RNY 
3) Divl.Secy/AISCL']Z. ~--,A/RITY (4) '-3taff concerned 

C"z 	for DRM(P)/RNY 

At 	Ilk 
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Central AdministrattftTribi-10,-i' 
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)RL - 

STRATIVE TRIBUNAL, GUWAHATI BENCH, 

AT GUWAHATI 	 7 
7Z -t File i' -~ C,, ~11 - 1 On IN THE MATTER OF - - 

ORIGINAL APPLICATION NO. 	122 J2008 
Cour - 	uce~ - Shri Haladhar Swargiary .......... Applicant/Petitioner. 

Vs- 
The N. F. Railway & ors . .................... Respondents. 

AND 

IN THE MATTER OF: 

An additional affidavit filed by the applicant for 

submission of Gradation List and specifying the main 

grounds of grievance of the applicant. 

Shri Haladhar Swargiary, s/o Late sobha Ram Swargiary, aged 

about 41 years, Service by profession, presently residing at Railway Colony, 

Qr. No.125-D, P.O.- & P.S.-Sorobhog, Dist- Barpeta , Assam, do hereby 

solemnly affirm and declare as follows :- 

That I am the applicant/petitioner of the instant case and as such, I 

am well acquainted with the facts and circumstances of the case. I have 

been informed by my Advocate to submit Gradation Lists of the candidates 

involved in the instant case and List of Dates which were not submitted at 

the time of filing of the instant case and to specify the main grounds of 

grievances of the case as per order of this Hon'ble Tribunal dated 

21.07.2008 and as such, I have furnished herewith the Gradation Lists and 

the List of Dates in the form of an additional affidavit as follows:- 

That the deponent respectfully begs to state that at the time of filing 

the instant case the Gradation list of the candidates could not be submitted 

to the Advocate of the deponent and as such, the Gradation List could not 

be annexed along with the Original Application of the instant case as the 

same was not available with the deponent. However, the Gradation Lists 

have been collected by the deponent latter on and the same have been 

furnished herewith. It reveals from the Gradation List of the candidates 

involved in the instant case that the name of the private respondent No.5 , 

namely Smti Renu Bala Boro, AYA, has not been appeared in the Gradation 

List prepared in the year of 2004. However, it is learnt from the reliable 

source that her appointment and joining Service is in the year, 2001. The 

date of joining Service of Respondent No.6, namely, Shri Ranjan Basumatary 

Contd. to.p/2 



40  
2 

is 02.02.2002, vide - S1. No.12 in the Gradation List of Safaiwala and the 

deponent's date of joining is 27.07.1988, vide- S1. No. 12 of the Gradation 

List of Health Attendant/AYA. So, it is seen from the Gradation Lists the 

deponent is more senior to the private respondents No.5 & 6. 

A & B ,4ies of Gradation Lists are annexed herewith as Annexure 

r% 6s~ectively. 
cqnral AdIn,  

T[Vb 
k 
 , regarding the grounds of grievances, 	the deponent 

respectf~k 14begs to state that the interview /Written Test held on 

__J~r promotion to the post of Dresser Grade III was a Selection 

~L~poit, from Grade IV staff to Grade III category and as such, the selection J) 

of the candidates was to made on merit giving seniority marks in Group 'C' 

promotion amongst the S.T. candidates since the said posts are reserved for 

S. T. (p) candidate as per Roster Point so far knowledge concerned of the 

deponent. But the procedure has not been followed in the said Section Test 

and also there was grave irregularities /manipulation etc. in the Selection 

Test/ interview, in this regard the deponent as well as other candidates of 

the said Interview had already filed representations before the concerned 

authority but no response from the authority's end, vide- Representations 

darted 02.07.2007 and 12.07.2007 (Annexure- K & L of the Original 

application). For the grounds of grievance mentioned above , the deponent 

has filled the instant case seeking proper enquiry on records and to give 

justice as per procedure of rules. 

And signed on this additional Affidavit on this t,3th day of August, 

2008 at Guwahati. 

Identified by 
	 hadkAl Q~ CtiCA~ 

DEPONENT 
Advocate, Ghy. 
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AuG 

VERIFICATION 

I, Shri Haladhar Swargiary, s/o Late sobha Ram Swargiary, aged 

about 41 years, Service by profession, presently residing at RaHway Colony, 

Qr. No.125-D, P.O.- & P.S.-Sorobhog, Dist- Barpeta , Assam, do hereby 

verify and found the contents of the additional affidavit m .ade in paragraphs 

I to 3 are true to the best so far my knowledge concerned and information 

received. 

AND, I sign this verification on this /3th day of August, 2008 at 

Guwahati 

Signature of applicant/Deponent 

4 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BEXH I  

-WOR k 

GUNAhATI. 

W  

0. A. No. 122/08 
CL 

Sri Haladhar Swargiary 

— Vs — 

U. 0. 1 & ORS. 

Written statement on behalf of Respondent No. 1 1 2, 	~- _-e- - - 

3 and 4. The respondents most respectfully beg to state 

as under ; 

O-A. 
That the respondents have gone through the V.S. and. 

understood the contents therein. 
0 

2. 	That in reply to statements in para, 4.1 to 4.6 

Respondents begs to state that applicant in this O.A. along 

with other candidates appeared in the selection test for 

two post of Dresser Grade-III as shown below: 

Total No. post - 2 

Un Reserved 	-  1 

Reserved(ST) 	- 1 

C9 
	

It is denied that the above vacancies were backlog ~ 

vacancies. Against two post two candidates were selected 

on the basis of merit. Smt. Ranu Boro was selected against 

the unreserved post as she secured mar llr~s for unreserved 

post. Another candidate was against reserved category. 

There is no irreg ,Uarity in view of the guideline issued 
Qf__V 	rG 

by the administration that candidate A  belonged flr-e~m reserved 

entegories who obtains marks above those specified for 

unreserved category may be selected against the post. 
C o ntd .... 2 
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ack U -3 

10 

2 

That in reply to statements in para 4.? respondents 

beg to state that the administration would not cancel and 

process a fresh selection if it is procedurally correct. 

The representation if any, should have been submitted just 

after the selection and before declaration of the r'esult. 

In this case the representation has been submitted when the 

candidate come to know that he has not been empanelled. It 

i s al so 	that Railway respondents invited application 1f. 

from Grade-IV staff of Medical Department of Rangiya Divisio 	311 

AW  

for filling up 1 (One) post of dresser-III (UR) on or before 16  

15.11.9-00? vide notification No. E/MID/254/RN/Dresser at 	W 

29.10,0? just to avoid the irregular appointment of private 

respondents through previous selection. It is to be mentioned 

that the applicant has appeared this time also but coUd not 

come out successful in the selection test. Hencom the applicant 

was not selected for promotion to Dresser-III. 

That under the circumstances explained above the 

O.A. should be dismissed with cost. 
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80 11 0 

a  ged "C'rt 	A ~~q 0 0 0  

years, working as 	 hereby 

say that I arn conversant with the fnct3 of the case, 

and have been aut- horised by respondent,~R~~ 
to verify and sign this verification* Accordingly I 

verify thRt the statements in paragraphs 1 to 	...... 

are true to my knowledge and that I have not suppressed 
any material facts. 

sign this verification this U., day of A.V -v)  

2009 at 

-- /"" a-'-'~' 

N. F. Ulway, Hj,joii4 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH, 

AT GUWAHATI 

ORIGINAL APPLICATION NO. 	122 	/2008 

Shri Haladhar Swargiary .......... Applicant/Petitioner. 

-  Vs- 
The N. F. Railway & ors . .................... Respondents. 

I  N D E  X 

Particulars 	Annexure 

Representation filed by the applicant, dated 	Annexure- I 
11. 06. 2007 praying for reassessment of 
Answer script of the interview for the 
Dresser, Grade- III held on 07.04/2007. 

Representation filed by the applicant, dated 	Annexure- II 
02. 07. 2007 stating his seniority position 
having experience etc. and to let him know 
about the promotion etc. 

Representation filed by the candidates jointly 
including the present petitioner complaining 
of irregularities in the selection held on 

A07.04.2007 for promotion to the post of 
\~~ Dresser, Grade- III, vide - dtd. 12.07.2007, 

Annexure- III 

Filed by 

Advocate, G.H.C. 
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1 8 MAY 20LA 

uwahati sonoti 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH, 

AT GUWAHATI 

IN THE MATTER OF:- 

Original Application No. 	122 	/2008 

Shri Haladhar Swargiary .......... Appl i cant/ Petitioner. 
T 

Vs- 

	

MAY 2009 	The N. F. Railway & ors . .................... Respondents. 

	

Tfmwr~ -;t3~*4f& 	 AND 
uw a f iat, 

IN THE MATTER OF: 

An affidavit in- reply filed by the applicant/petitioner 

against the Written Statern e nt/Affi davit in- opposition 

filed on behalf of the Respondents 1 to 4 in 

connection with the aforesaid Original Application 

1, Shri Haladhar Swargiary, s/o Late Sobha Ram Swargiary, aged 

about 41 years, Service by profession, presently residing at Railway Colony, 

Qr. No.125-D, P.O.- & P.S.-Sorobhog, Dist- Barpeta , Assam, do hereby 

solemnly affirm and state as follows :- 

That I am the applicant/petitioner in the instant Original Application 

and as such, I am well acquainted with the facts and circumstances of the 

case. I have been served with a copy of an affidavit in opposition/Written 

Statement by the Counsel of the Respondent s through my Advocate and I 

have g --ne it and understood the contents thereof. 

That I do not admit any of the averments of the affidavit - in - 

opposition filed on behalf of the Respondents Nos.1 to 4 save and except 

which are matter of records and which are specifically admitted by me in this 

affidavit in reply and those statements which are based on no records and 

specifically not admitted by this affidavit in reply shall be deemed to have 

been denied by me. 

Fhat in regard to the statement made in paragraph 1 in the 

affidavit in opposition of the Respondents, the deponent offers no comment. 

Contd. to ... p/2 
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4. 	That in regard to the statement made in paragraph 2 of the 1J) 

affidavit in opposition, the deponent begs to state that the actual facts of 

the case have not been reflected in the said statement and which is not 

acceptable without examining the records of the written 

exam i nation/i nterview held on 07.04.2007 whether there is any irregularity 

in the said interview. Hence, the records of the said selection test/interview 

held for promotion to the post of Dresser, Grade- III category are 
essentially required to be called for. 

Central 	 Thni- in rn nM i-r% i-hn c+mi-,nrnnni- 	A I 	 k 	A A 4: k 
VUICI ~Jlclv zi 	a" 	U L r- 

akidavit in opposition, the deponent has denied the claim of the 

R~spondents and in this regard I beg to state that before and after 

;

H ,4claration of the result officially and prior to empanelled the names of the 

vate Respondents Nos. 3 & 4 for promotion to the post of Dresser, Grade 

III, the deponent, filed representation for reassessment of the Answer of the 

interview/written test before the concerned Respondent authority on 

11.6.2007 and 02.07.2007 individually and jointly on 12.07.2007 (copies 

enclosed). But the Respondents have not taken any step to against the said 

said representations till date. Rather, the Respondents Nos.3 and 4have 

been promoted to the post of Dresser, Grade- III who are irregularly 

declared qualified in the in the interview also more junior to the present 

deponent. Further, it is to be mentioned here that the Respondents for 

avoiding the complaints/representations, invited applications for another one 

unreserved vacant post, Grade - III category which is not related with the 

earlier interview. Although deponent also appeared and did well in the said 

interview, the Senior most General candidate has been selected and 

promoted to the Grade Iii category on the basis of Seniority for which the 

deponent has been deprived of getting promotion to the post of Dresser, 

Grade III, held earlier interview against the Reserved category for S.T.(P). 

Moreover, the procedure of interview as per guide line has not been 

followed in the said Selection Test and also there was grave irregularities 

/manipulation etc. in the said Selection Test/ interview. Hence, the Hon'ble 

Tribunal may be pleased to examine all the records of the said interview at 

the time of hearing. 

Copies of representations dated 11.6.2007, 02.07.2007 and 

12.07.2007 are annexed herewith as 	Annexure- I 	& 

respectively. 

Contd. to ... p/3 
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6. 	That the above statements made in paragraphs 1 to 5 of this 

affidavit in reply are true to the best my knowledge and so far information 

received from the reliable sources. 

.......... 

V E R I F I C A T 10 N 

I, Shri Haladhar Swargiary, s/o Late sobha Ram Swargiary, aged 

- 

*M01 	about 41 years, Service by profession, presently residing at Railway L a— Colony, Qr. No.125-D, P.O.- & P.S.-Sorobhog, Dist- Barpeta , Assam, 

do hereby verify and found the contents of the affidavit in reply 

against the affidavit in opposition of the Respondents made in 

paragraphs 1 to 5 are true to the best so far my knowledge 

concerned and information received. 

AND, I sign this verification on this 12th day of May, 2009 

at Guwahati 

,5-, / jq 	'-0- 	3 Wa)2! -,4 

Signature of Deponent 

AFFIDAVIT 



,~;entrm A41n, tg- 

-;:4-  ~W ~iz 
luwa-hati sonob 

A F F I D A V~IT 

I, Shri Haladhar Swargiary, s/o Late sobha Ram Swargiary, aged 

about 41 years, Service by profession, presently residing at Railway Colony, 

Qr. No.125-D, P.O.- & P.S.-Sorobhog, Dist- Barpeta , Assam, do hereby 

solemnly affirm and declare as follows :- 

That I am the deponent in this affidavit in reply as well as 

applicant/petitioner in the instant Original Application and as such, I am 

well acquainted with the facts and circumstances of the case. 

That the statements made in paragraphs 	t ,  9-, ~ 4 ~, a re 

true to the best of my knowledge and those statements made in 

paragraphs 	are matter of records which I believe to be true 

and the rests are my humble submissions before this Hon'ble Tribunal. 

AND, I sign this affidavit on this 	1,7th day of May, 2008 at 

Guwahati. 
	

1 1~~'-/ /-~ ,, ~ '- 4 k 	C"7 

Identified by 

Advocate's flerk 	i 

D E P 0 N E N T 

-tA1*0  
lot  

mWOr 
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To, 	
F MAY 2009 

DRINI/RN Y ?  
N.V. RLY. 	44~ 

sill): - Re-lissess lite 1111 of illy ,  

if ,  ScIlle of 	3()5()-4591)/- 	

Scrip( 	III e  p jj ~-; ( f 1) 

1.1 "Cli " 'Is held on 07/04/2007. 

lZu ": -  I)IO10TRN)"s No.L/Mvd/254/RN 	(1:1(vil 2 1 /03/2 111107, 
Rc", I)CCtc(I sit., 

"" ' (11  106CHU2 	(cd sul ~k:d. 111C uIId (:I"iWI0I mmld Iij"f , It our 	ifid anclitioll 111, 	 -- f, 	. ';I ~ 
Dr-c:;scr(ir. III 	

loll mlich "As condualc(I bY your 
khKI adminktrad,,, VII (13/04 12007 of ,  DI - c""'.r Gr 	 tI Ic \\I i llcll  III 	it 	i'~ 

sccolidl ~ 'Sir, os 
Come to k1low Irmll olhOill S( 
puhh.shcd in 	Ic'mit is )tIICC t1foll 	t1lU  

to kino,lj ~ 111 - illige  to makc 
pk:osc. 

E 

I 	 I ""urs laithlull ~ '  

c ki aL ,  ) 5 ,L a 

- /) I L- 	/~ 

C01)) ,  to: 
	 614 0 	r4 

hi". i-S Im NO(Il- killd illf 
, 
()IIjjZIij()Ij 

r  



Div:sional  Railwav [ ,Jla-agen t 	
MAY 	

I I 
N V Railvvay. Ranciya' 
-`lro Proper Channe! i 	 S'? n o4i 

Selection test i'writ'--ri,i fcr f"Ite post of Dresser G~ III r-i scale Rs SLIL ,  

 

Ref 
	

Ye -'I. ,  letter No. E/Med/2-1-4/Rn/Dresser dt. 21,3~ 07 
Yeur memorandum No E/Mecl/254/Rn/Dress ,---~ dt 21 3 07 ~ 1 

Respected Sir. 
I 'Ia ,. , e the honour to inform you the following fc-\,,,  lines for your kind -,, \! -,i,--,a1hetic. 

and urciew action please. 

Thiat Sir. as per your letter No. E/Med/254/Rn/Dresser d, 3 10 06 1 	illo s t 
senic- in the category of HA 

That sir. in reference to ycur letter No. vide under reference I have ar-~eared in 
the above selection and done well 

That Sir. question paper was given in the written test consit of 3 parts having total 
-t(?, warks shown on the top of question paper & te be done within 90 mw-,s On the 
oth~r hand. total marks by adding 3 parlts becomes 90 marks --, atter in 
ccntf adictory. 

That sir, I have completed 01 month Dresser Gr - 11 training 	on 30 A 04 as certificate is being provided to me by M/S NBQ 

On Considering the above, you are requested to look in to the matter a7 -;fj arrange to let me kno ~,v why myself deprived from the promotion for the post of dresser Gr - 11 and 
the junior most have been promoted for the same. 

Your early action will be highly solicited. 
Thanking you. 

k 
Yours faithfully 

W 

Ott 	Copyto 
CIVIS/RNY 
MS/IC/NBQ 
CfOD/MLG 

(Sri Haladhar Swargiary 	
01 

H A/ S B E 

Jul. - 



 

— -7- 

To, 
'MQ Divisional Railway Maiiagcr (P) 
N.F. Radway, 
D - 	: I ng N a. 

Mirougli. proper chajuicl) 

Sul): hiegulaiitio in tile sel"-don field oil 07.04.2007 for protiiotlonto'AficP ,~ 

post of Dresser Gr..Ill. 

Ref.,  - Letter No. 	dated 21.03,2007 and 

Sir. 	

11 it'll lorandu in No. E/N1cdiZ54/kN1hmcr (filled 21.05.07 

Witli "ef-relice to tile letter nientioned above we beg to subniit fbllowi ~ng 

laip _,c scale hiegularities conuniAled ~i the selection test llel(l 

oil 07.U4.2007 k)r promotion to the post of L)Tesser (Jr-III for your kind 

consideration awd redressal of grievaticeb. 
i 

That Sit. ill Mills letter dalvkl 21.03.2007 a wii(ten test for selection/ 

proniotion to the post of Dresser Urade-111 Avas held on 07.04.2007 frorn the end of 

Ciiief Nledical Superinterident, N.F. Railway, Rangiya mid we paiticipated ~ i the 

written itesl held oil 21.03.2007 but we were deprived of sel"-fion/prolnotioll to tile 

post of Dresser Gride-111 due to grave irTep-tilaritiesiniatilptilation conducted at the 

~ ,Uajlce of Hil- en Basuniatary. Sr. DNIQ, Rangiva in the said selection to 

Pivillu(c Siliti K ~;iiu Bahl 13viv and ~;ii Ranlian Bastmialiu .v io flic post  of Dresser 

Orade 111, 

'Mal S:,.. u:, 	TI.-Alficatioll uFz;clt:ctlVll (fie NN1111cil c.mullillatiull Nvus to be 

culidtiCted oil 2_0  11 1ML4 ~Iidj tirlic hirrit of 1.30 his %Ojcicas scicclivil VaPVl ~Vlis set 
~'­) On 7,0 tmnkm wilh qsrvie Imie duration. 1 herel6re (lim vi irl-Milarily ill tile qeledion 

9 u,  ~ " \_~ 

Ow
i,U)Ilth)t Und cl --il Nlulutiuli of selectivii procedure. NIMet)'.Cl, Ill the selection test 

5iriti. Renti Bali' 13viv itrid Sri Raii .iiiii Busuinittat .v could livi tu)s%Nej dicir M18%ver 

script property in the written exattimatiori and niost of(he answel-9 -ript fell blank 
001 	1 die eAullilliatioll but latere oil their axis-.%cr sviip( -ivi filled tip by sorne other 

14)'140t die ilistwive 01 Dr. H. Basunjaimv. Sr. DINIO to T jno ~ jde undue benefit 
c ornotion to Sniti Henti lials Horo slid Sri lZAIIJ311 HTNUMa(MA1. It 1.4 H14o [() he 

4 
_.. Al 	

1- cln'tult. to rileiltiml here that aldlough tui3wer 1~, to be inude 'it Diglish but Renu 

oA' 



lie,  ~ 	 -~ i 47o 

Bala Dow ciumot isn'tu English properiv juld 11f,_r juLm  ver simpt was flij ed up by  
Rome other pemon , theref6re. 1 1,irge-,zeale irremilirit-v i q  1 . made in the 1.Refectio n  
!I. J11. n1 f,7.n i, ,~nn ,7 I. .1 9 	1, P1 U', id': undu., U ,;iicfit Or Pluillotion to Rem' Bala Boro. 

Cr. aUSINCI SL-11pL Oi' Sn j~ajjjwj i3asunlatal -N,  %% as aisu majuipulated by  L4.. 
H 92stpwilary In rrf)q,?i(j(b 'zt-  If-M ion 1 pronint ion toNri R-injin 1ORimilviry. 
W 	Lk! 	-jNU=lC*,* ofr, vo f I 	Ou .  of 	—Ac=r Gr-117  I p6,.jt -,vas iO=rvc d mid A. 

low 1 , ~Nab U11YCbC1' ~ Cd but 2 N, acaiwiv,, NNas llikd up b ~ -  ST candidatc ai ffifj 1 U' l8UuwO of 

1)r  11 1  i f"" "MM' r l . -- 1 'Id in lhk miy deprived eligible tinre ,,-fr:ed candidite, thi-, i ,.~ 

al7ainst the roqrry f,' 	I: 	A ma po cy all algo against tile departmental m1c. therefore the 

Seiection is also vitiated by way non-observing reservatiort rule. 

That Sir. Promotion order of Sniti. Renu Bula Boro ,  was Mued by DRIM 

(PYRNY vide letter No. Fjh1ed/254/'RN/Dfe,,;ser dated 27 06.07 and on ti ie same 
day Sr–MvIo/1~ 1N~ sent tile joining report of Rej)u Hala N)ro as I)resser Or. Ili to 
DRM (P)/RNV O'de -'~ r. DMORNY 11-tteT H/I(.Y ,'R1N'Y , !4 dmed 27.06.207. 

LICUIIIJIV Nvjtl 1011t Obtai~fivgjoinin g report ft 

That Sir. it is also stated that there is no scofv of promotion to th e  po .st of 
T)m,,.qer 0 .11! I'rom  tjj_~ p  Tr 	Sarmala hut Sri Ranim ,  Btwzurnawry h,eing a 
sarhiw.)1 Callod,  11 ,61- appear 41 the ititerviw; J~);- prollitAIIII ,  To tho 1w,T M'Dresser Gr. 

Iii aild 31 iLT 	in-eLyuiaritv and manipulation in tiw,  selcction test lie Is 

lht~ T) , 	IIV fhzq - ~.-  ;ire manx- .-emor Dro ,:'wr 

to th'; po,-,t of 	bm flicl. -  wetc deprived 

COIIS410'300111 OLIC to 1111inq Up Orthe post ofl)res-m kir-111 from Sal'alwala if) 
V1, 011111(m 

'Mat ", . jfpt ~ , , U 	'vcr illvemiPatiott i ~, made fi-om flic dep.Lilment a l vj j~y jli eIjce  j)j , 

hv C. B. I cvm- thinp. regarding irrep-,Ulartie.,i ,, tiiaiiipLilatlotI dorie M the selection ttrit 
Iteld oil 07.04.07 I t

, provide undue benefit of promolon to Stnit R. Boro and Sri P_ 
RP~tLtlmwr. ""III OMIII. QW. It '~s flurilier siair.al (11al if RcIIII Dal; ,  M-wo--and-Sri 

1:1~kcd To ao;w,~r 

111% ,cstiga-1:1011 n-concy xc arc sure that flic ,.1 will not able to amwwcr in writing but 
they yvtre kjCk:I;1rCJ 	Uil tile ~;CluAknl by way ofu'Tcgulariiiv~ ill tile -selecGull- 

lield . on 07.04.07, 11wri;f6r, ~. 11w entirc n1w4ioll tclzt 11CIO mi 07.04,Q7 to 

i 

if 

I 
Celllriw A*n) ( ir, 	TUT 

06~ I'Hbunat 

MA Y 2009 

(1 `- 1%A' a1_iati Sonch 
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-Otnote Simi. Renu Bala 5mo and Sh Rnian BwAltlliltal -v I,,,' It Ill t o  J) 
0.3111.2elled and :i 

. il 4 k w , 44i I 	1 ,-:; t lie h I = WA 11,07 A m  pwAm d hw  t o o lcpo,-t 

oi Dlexscy (jr-iii. 

III-it '~ Ir. to 	 1-he, 

III Iuvi becil varialcd I lion) 	pOjicIijIic ~,jtt4)' vitic DRNI (P)'RNY*s 

ineworardum NO. F N.jcLL,,.'+RN , %cmer Wd 2TO51001 wi the same dav 

nOwn pnMwMan Iveler or simi pet,, pm;, P,D) lv:v~ 	lv~r!~ in it k lilelvioned 
that fll ~: vart"41h,:11 11')s fll': 	 [)tit it ,  ILA Ilo ~;pproval %Aa~-, 

P,ix'cll hN CM.S:i?N''1 ;);-.d flic: 	ivim!. t%ilh file U'd"il" ~,"') upto 
79 061007 tvid um l hN nppMv,j 	

!Alch it i4 
":orillnitled "o mnido undue IMIM of1wo"Waitmi h) Simi Retiti Rala Rove,  and Sri 
Ralliall linquillatAr'.. 

IT  MIT- F' tll ~- l'-w- tmd 	 for detail 
illtjllij ~ 	ot , 	111,; 	 11) 	C'111ccl 

Slz_, Il~ KAM Rha 14w; and Sit Hania" ilasuitmiart w die 

plv;v '-d 

Ej 

v"' 

.I; 
ei 

07 4~ 

rN 
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